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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:}IYDERABAD BENCH 

AT HYDERABAD 

O.A.No. 331/93 	 DAte of Orders4.11.93 

R.Bhaskar Rao 
W. Applicant 

Vs. 

1.Djvisjonal Engineer(BG), SC Rly. 
(DQUBLIFjJ) -.1, 
Kazipet. 	- 

2.5enior Divisional Engineer,.SC Rly. 
(Coordinator), 

Sanchalan Bhavan, 
- - 

3.Senior Divisional Personal 
Of ficer(BG),SC Rly. 

Sanchalan Bhavan; 
SEcTrNn" 

4.Divisiorial Railway Manager(BG), 
Sanchalan Bhavan., 
South Central Railway, 

SECUNDERABAD. 	 .. Respondents 

Counsel fnr 4-t-- 	- 
	 .JN.lcrishna Raô 

Counsel for the Respondents 	Mr. W.V. Ramarja 
Aadl;CaSC  

CORAI'4: 
iflli HON'BLE JUSTICE MR.V.NEELADRI RAO 	VICE-CHAIF MAN 

THE }-JON'BLE MR.R.RANGARAJAN 	MEMBER (ADMN.) 

. .2 

4' 
• 

7 	tt•i 	- - 	 -, 	 tit' hit. S.0 



b 
	

0 
O.A.NO.331/93 

JUDGMENT 

(AS PER HON'ELE SHRI R.RANGARAJAN, MEMBER (AD1INIsTRATIvE) 

The applicant was engaged astcasual labour! in 

South Central Railway and worked without break at various 

places from 3.5.1978 to 22.3.1984. The applicant alleges 

that he had fallen sick and underwent medical treatment 
a 

for/long period. He had brought this fact to the notice 

of the 1st respondent. However, the 1st respondent had 

retrenched him from service without giving him any notice. 

He had represented to the 1st respondent for reengagement, 
---------------wJ 	 Wi LguLar- 

isatlon of his services. The 1st respondent directed him to 

the 2nd respondent for necessary action as the 2nd respondent 

casual labourer. However, it is stated that the 2nd respon-

dent did not take any action on his representation presumably 

due to the fact that the applicant's name does not figure in 

in not reengaging and regularising his services, he filed this 

application with the prayer to direct the respondents to 

re-engage and regularise him in service from 23.3.1984 with 

2. 	The respondents in their counter affidavit admit 

that he had worked as casual labour. from 3.5.1978 to 22.3)1.84 

period was with breaks. But the periods of breaks are not 

indicated in the counter affidavit. Further, they state that 

he was absent unauthorisedly and* hence he is not entitled for 

reengagement. They relied on 44ns  

contd. 
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dated 3.11.1976 for not reengaging him. Tb, relevant pare of 

the circular reads as below:- 

"2.1. Any labourer awarded A.P. scales of 

pay absenting himself for more than 3 days 

unauthorisedly or 1.5 days 

shall forfeit his temporary status/monthly 

scales of pay awarded to him and on repo-

rting for duty back, shall be put back on 

daily rates of pay till he qualifTies him-

self for the temporary status again. He 

will continue to retain his seniority 
-fnr nil rnnc. 	.-_C-- 	 . - 

first date of engagement." 

3. 	They further state that only those casual labour 

who have worked con1-Yininicln 	 - 

status. Mfl applicant was not in continuous casual service 

from 22.3.1984, heis not entitled for temporary status in 

pursuance of the Railway Board's letter No.E(NG)It/84/ck/A1_ —. 
--uey rurtnwrSUbth1t that- 	per the Railway 

Board's letter No.E(NG)II-84/CL/43, dated 7.6.1984, such of 

those casual labour 	discharged from service on completion 

of the work. or for want of further productive works and h 
wc,ricu in toe Railways in the preceding two complete 

calender years, shall, not be kept in the live register and 

their names should be struck off there from. Their main 

contention is that as the applicant has l,fi- srrira nn 

own accord without intimation, he *n lost opportunity for 

rengagernent on this distant date. 

4. 	We have heard tiha 1srna,q 	 - 

Shri N.Krishna Rao and the learned Additionl Standing Counsel 

for the respondents, Shri N.V.Ramana and perused the records. 

contd.... 
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5. 	As per the Railway Board's leter dated 7.6.1984 such 

of those casual labourers discharged from the service on 

completion of work for want of further productive work and 

hano work in the Railways in the preceding two calender 
- 	 their flames 

years, shall not be kept in the live register and/should 

be struck of there from. Admittedly, the applicant was in 

service from 3.5.1978 to 22.3.1984. In view of this, he 

has right to get his name registered in the live register 

as per the Board's letter dated 7.6.1984. Further, the 

Railway Board's letter No.E(NG)II/84/CL/41, dated 11.9.1986 

stipulates that the orniect csi,1 1 hnnrr mhn Hmr 1nn 

in employment at any time from 1.1.1981 onwards should be 

kept in the seniority list for any subsequent engagement/ 

re-engagement. 

6. 	The relevant portion of the said circular dated 

11.9.1986 reads as under:- 

labour engaged,by project organisations 

will be recast by the Zonal/Construction 

Railway Administrations in the aforesaid 

manner as on the 1st April, 1985 to 	- 

been in employment at any time from 

1.1.1981, onwards. The lists so pre-

pared will be used for any subsequent 

engagement/reengagement/discharge of 

project casual labour." 

7. 	Thus, the above said intructions dated 11.9.1986 

of the Railway oard give the applicant right to be kept in 

the seniority list of the project casual labour forre- 

22.3.1984. 
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8. 	In view of what is stated above, we direct the 2nd 

respondent to register the name of the applicant in the live 

register of the project casual labour at the appropriate 

seniority position in accordance with the Railway Boards 

lettedated 11.9.1986 and 7.6.1984. We further direct the 

2 2nd respondent to re-engage him as casual labour in his 

turn if there is work and also regularise his services in 

his turn. On re-engagement, he is entitled for daily wages 

as per Para 3.1 of the Circular dated 3.11.1976 and he will 

site period after re-engagement. 

9. 	The Ok is ordered accordingly. No costs. 

2-  (R.RANGAR.AJAN) 	 (v.N-EELIORI RAO) 
ME4BER(PDMN.) 	 VICE CHAIRMAr' 

- 	en court dictatioh 

nov Pea jstr WOLI 

copy to:- 
1. Divisional Engineer(BG), S.C.RailUaY,(D0Ub1i9)i Kazipat. 

SenJ,nr_DiuiSiOfl4 Engineer, 

3. Senior Divisional personnel Or1'icer(BG), S.C.RaillJSY, 
Sanchalan Bhavan, Sacunderabad. 

_J r\_gnnr iflBhaVafl, South 

S. 

6. 

	

Central tcalsway, JwLLJuIu°s''" 	 - 

One copy to Sri. N.Krishfla Rao, advocate, Flat No.1 9  

No.?; IGH_II,Baghlifl93mPallY, 1-lyd. 

One copy to Sri. N.V.Ranlana, Addl. CGSC, CAT, Hyd. 
- 	-.. 	mt 	t-*vrl.. 

spare copy. 
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TYPED BY 	 COMPARED4BY 

CHEc1D BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDEPABAD BENCH AT HDERABAD 

THE 	OVELE MR. JUSTICE J.NEEIpj RAO - 
VICE CHAIRNi 

THE 	'BEE MR .kS.GRTH MEMBER (A) 

MD 
THE -HON' BEE MR.TICH1JDR?&SE1TAR REDDY 

f 

THE HON'.BLE MR.PJiT.TIRWENGA1P.M.M(A) 

Dated: 	 -1993 

DE/JUmMENT; 

0 ia- 

O.A.,i'To. 	33)Ct3 

Ad4tted and Interim dithctjons 
jssed 	 - 

/ 
flasposed of with directiogs  
Dim\ssed. 

as withdrawn 

£ésmised for default. 

RejectWordered 

c_—Noôrder as to cost 1 
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